
5. Appointment,, suspension and removal of Administrators General. 
8. . Qhlifichtion of future. ahd .continuance of existirig incumbents. 
7. Admhistrator General,not to be deemed an officer of High Court, 
.8,- probates @nd leti%erd Of .administration granted by Supreme Courts fa Ecili&&iil 

Registrars to have same effect as if g ra ted  to the Administrator General, 
9. No Administrator General to b e  ~cclesiastical Registrar. 

Succession Act, . . ,  . .  
. . 

15. Administrator Genefd entitled to letters of administration, unless granted to..next-of- . . . 
kin of deceased. 

Buddhists is to beby Administrator General. 
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17, Upon death of any person leaving assets within local limits, High Court may, on ap 
cation,if awe& are in danger,.direct Administrator General to apply for administrati 

. . .  _, Administration ' . .  to effects of . . . .  deceased Hindds, M u h a ~ a d a p s  or Bud*ists, not to 
under th;s Section,'unless required to proteo$'the asset.. 

Costs of unnecessary application. 
18. Upon death of any person 'le&ing assets withid l o d  limits, High Court may, i 

property is in daQger, : , i ~ i n  Adnlinistrat~r General tto'. collect and hold the same 
until right of successiqn or administration is ascertained. 

Rate of commission payable in such'case. 

19. Probate to be granted to executor appearing in the course of proceeding$ taken.by;A 
istrator General to obtain administration. 

Gostn of proceedings taken by the Administrator General to , . . . . . . . .  be  paid out of the estate. . -  

.: , 20, I f  no executor or next-of-kin appear or give necessary security, letters of administra- 
tion to be granted to Administrator General. , . . .  . , .,. 

21, Administrator ~enerth.  in. cihin- cases to secure- and distribute the estate and effects 
. . . .  .. f . .  , 

of soldiexs.. " . . . .  

Proviso. . . .  . . 

22. Administrator Geaeral:not precluded from applying for letters of administration in. any 
. . .  case withinone month after death of deceased, . . 

. . .  
> j..::.ser;~y$:. L 1 2. 83. .-c. 'Aftst: r&o.cktionj :letters of. admihist'ration granted to Administrator Genefal be 

. . I (  .? 

. E - :  , ... .'daemed a ~ j  .to . h h  to. have been voidable only. 
1 ,3' Exception. L .  . .  . & . .  

.;:* , . . 
Q . . . . . . . . . . .  ; . .  . . . . . . . . . . . . . .  . . . . . . . .  

24. What payments made or acts done by Administrator General prior . . to pevoc&ion . of 
.. administration upon production of a Will, shall be deemdd valid:- ' .  

25. I n  what cases Court may recall Administrator General's administration -aria grant 
. _ I  L . :. 

probate, &c., to .executor or next-of-&. . - - ,... .> 

Unless a Will is proved, application to revoke such administration must be made . within 
six. months a d .  sbihhout needkss delay. - , 

26. Costs of obtaining administration, commission, kc., may, on ~~evooakion, be odered:- by 
Court to be paid to the AdminGt~ator General ~ u t  of the assets. 

27. Exclusion of creditors .who.have not proved f ~ o m  as~iets with which..? dividend is made. 
After o n e  year 'from grant of administration, distribution of aweti by Adminiqtrator . . .  

' .  
a General to be allowed against all claims of which he hid no notis .  . j 

. . .  .. ! - -  

. . .  Person receivisgpayments liable to refund. . . . .  

What to .be notice of debt or claim. . . .  

28, Letters of administration to be granted to Administrator General in vil.tue of his 
. . .  . . 

. . .  . . . .  
. : .  . . . .  Asthority given by such letters. . . .  

29. Grant of probate to Adrhinistrator General named as executor by virtue of his office. 
,..3.?, Transfer by private executor or administrator of interest "under probate br litters of .... . . . 

. . .  . . ,  . , administrption, . ' . . ,  
. . , . .  .*. . . . .  . . . . . . . .  .. , .5 . , .,. . . . .  . . , .- 



.. Vesting of estates, &c., in successor, of Administrator General. 

: .  
( p );-S~its by a d  against the &ministratm Qea-eraX 

$2. ~drninikratoikeneral to sue and be sued in his representative caapaoity by his name of oilice. 
. . . .  

Suit not tb abate by. death, '&c. ~. 
Proviso as t o  costs. 

3 3. Creditors' suits agaipst Administrator ~enekd. '  ,. . . . .  
. . >. .. . 

{ c )  .-&ant of Certijkatss 6y the B&in,isjratw Genera!. 
. , . .  

I n  what case Administrator Generalsmay g a n t  ce~tifiwte. 
No certificate to be granted where probate or administraiion taken o u t  or in respect of . -  - , .  . 

money in Govern9ent Savings' Bank, 
~ r & u t  of certificabh creditors. , . .  

. . .  . .  . 
iQ P P O ~ S ~ . ,  . 

Administrator General not bound to gralit certificate unless satisfied of claimant's title, &c. 
Copy of certificate 'with receipt annexed, when signed by certificate-holder, to be a . . ,~ . - .~ . 

- disclia~~e. , .  . .  .. ' . 
. . 

Right of execiiiitor or administrator against certificate-holder. 
Right of creditor against assets in handidf- -cert-ificflte-holder. 
Administrator General not bound to take out administration on account of 'effects in 

respect of which he has granted a certificate. 
Fee for certiicate. . .. 

. . L  

f d),-,Expenses o f  the Bdmi~istratar GayraPe EstadCAmeltt. 
. .  . 

. 7  . * 

40. Administrator General to defray expenses of establishment, and.all other charges not 
expressly proliided for, - 

(t?).--dccoztll& a d  Sc6edz4les.. 

41. Administrator General to keep a separate account for each estate, to be open. to ip- 
spection on payment of fee. .. 

' '  42. Aclmhbtrator .General to furnish half-yearly schedules. r .  

Schedules to be filed and published. 
. . 

. . 

PART Iv, 
c .  . Of the Bq&t o f '  th AIE./Riinistrator Gleqiw@ZJ3 Bcco&k, ,. . . 

. .. 

t L& @welament to appoint,,aud;tofs. . < -  

) 

44. Auditors to examine schedule, and report to Government. 
. . . )  

1 45. Auditors to have p6wer to summon witnesses  and t o  call foi books, kc. 
Penalty for non-.attendrtnce'. 

. .  .> . " .  
46. Cpsts of preparing schedules, &c., how to be paid. 
7 Au&tar~ to report specially to Government if accounts appear not eorrecf, . . ,  

. . 

48. Proceedings upon such report. .. 
. - >  . 

49. Costs of reference, &c., how to be defrayed. 



. 1 . .  t ~ .  

Of tka Cornrnbiotc of i he  ~kminiahotor'Eeneral;. .; . . .  . . . . . .  . " . . . :  . .  . 
:- SO. Comliission io be-received by ~d&igtritors : ~ e n e d .  

51. Section 50 not to apply to property of officers and soldiers dying on service,, which shs 
come to hands of Administrator Genekal. . . . . . . .  

Administrator General entitled b a commiision of only thrce per cent. on &I&; 
. . 

amount-!of such property: . . L 

. . .  52. What expenses, &c., commission is to cover. , 

How payable, . 
Commission retained to be deemed a diqtrihution. 

> . ~ .  ;,; ." : .  , 53. Commission of the Administrator General of Bengal may ?be raised and again reduced 
~ . +  ... 9Commission of the Administrators General. of Madras and Bombay may be reduced and 

. , .. ag&h raised, 
@ ?* * 

Proviso. . . 

54. Commission or agency not to be chirged by executor or administrator other than thtj 
. . . .  Administrator General; 

Bequest iu fav'ow of execuixrs noti affected. . q 

. . .  , . 

PART VI, 

Miscellaneous. 
. . . . . . . . .  

65. ~overnrnebt map make and alter k l i s  and orders consistent with this A c e  ' 
For cistody-of 'assets. . . 

For remittance of money. 

: I  
. . .  For guidance of Adminitrator General, 

. . .  , Proviso q to rules now in force. 
., ' $6. PublicGtion 'of orders, t c .  

57. Orders of the Court to have same effect, and to.. be esecuted in same manner, as a decree. 
68. Penalty for false evidence.' 
69. Assets unclaimed for &en years k b e  transferred to Government. 

Proviso. 
I 
! 60. Mode of proceeding by claimant to recover -principal money so &&erred. 

61. .District Judge in certain cases to take charge of prdperty of deceased persons, and to 
report to Administrator. ~enera l .  

. . 62. ' ~ c t  not t~ require .administratian of estates of soldiers, unless Administrator General 
. . . . . , .  . 
. . .  . . 

I .  , ( 

authorized by Military Secretary or Committee of Adjustment. 
. . . .  . :  
. . . .  , 63. Indian Succession Act and Indi.an Companies'.A.ct.not to affect Administrator General. 

. . . . .  . . . . .  . . . :  ... 64. Power t o  appoint a Deputy Administrator General for the North-Western Provinces,and 
. ,. . . . 

. . . .  
,. r ;. 

the PanjAb, Oudh and the Central Provinces. 
. . 

' 

: , , ., Schedule of Acts repealed. . . . .  . . . . . . . ' ,  :,, t - i . if$$ ' , . :1. 
. . ,,., ,,,% .;,,*;. ' , . , ;' 

. . .. , :, ,!;$@, ';: 
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A ~ T  No. XXIV OF 1867. 
n 

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL. 

(Received the assent of the Governor General on the 22nd March 1867). 

Y - 
An Act  to collsolidate and amend the law ~ela t ing  to the ofice and d ~ t i e s  of 

Administrator General. 4% 

WHE~BAS it is expedient to consolidate and amend the law relating to the 
office and duties of Administrator General; It is hereby 

Preamble, enacted as follows :- 

b Preliminary. 

1. This Act may be called cc The Administrator Gen- 
Short title. hz eral's Act, 1867." .# r 

$' 

2, The Acts and parts of Acts specifled in the Schedule hereto are re- 
pealed, except so far as they repeal other Acts ar Regula- 

Repeal of Acts. tions, or parts of Acts or Regulations. All things duly 
done under any of the said Acts 9r parts of Acts hereby repealed, shall be 
considered as having been done under this Act. Act No. XXVII of 1860 dfw 
facilitating the collection of debts 0% successions and for the security of partkg 
paying debts to the representatives of deceased persow) is repealed, e-t as to 
Hind& Nuhammadans and Buddhists and persons exempted under the Indian 
Succession Act, 1865, Section 332, from the operation of such Act. 

Interpretation clawe. 
3. I n  this Act-unless there be something repugnant 

in the subject or context- 

" Presidency of Bengal" includes the territories which are or shall for 

&6 Presidency of the time being be respectively under the governments of the 
Bengali' Lieutenant Governors of Bengal, the North-Western Prov- 

inces and the Panjiib, and under the administrations of the Chief Commis ' 
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" Presidency of Madras" includes the territories which are or shall 1 
6 6  Presideooy of the time being be under the govgrnment of the Govern 

Madras." of Fort St. George in Council, Coorg, and also, so far as r 
gards British subjects, Mysore and the Hyderabad Assigned ~ i s h i c t s  : 

<' Presidency of Bombay" means the territories which are or shall for the 1 
6i~residency of time being be under the government of the Governor 00 

Bombay." Bombay in Council : . ? 

Presidency Town." 
"Presidency Town" means the town of Calcutta, M- 

or Bombay, as the case may be : 

C 
7. 

"Government" means the Governor General of India in Council, so 
the Act relates to the Presidency of Bengal; the 

a Government." 
the time being administering the executive governm 

the Presidency of Fort St. George, so far as t h e  Act relates to the Presidency 
of Madras ; and the person for the time being administering the executive gov-. 

- @rnmenl; of the Presidency of Bombay, so far as the Act relates to that 

dency : 

~ i s&bt  Judge." 
cC  District Judge" means the Judge of a princip 

Court of original jurisdiction : 

" Letters of Administration" shall include any .letters of administration, - I  

cc Lbtbrs of whether general or limited, or with a Will annexed, and :'. 
ietration." . letters ad colligefidu born : 

" Next-of-kin" includes a widower or widow of a deceased person, or a 
person who, by law and according to the practic 

a Next-of-kin." . Courts, would be entitled to letters of administratio 
ference to a .creditor or legatee of the deceased : 

" Officer" means a. commissioned officer. of Her Majes- 
Officer." 

ty's Army, or of Her Majesty's Indian Axmy : 

e " Soldier" means a soldier of Her Majesty's Army, or European s 
. Her Majesty's Indian. Army, including a warrant and a 

" Soldier,." . I . non-commissioned officer : 

.. ., , .:.r. ;:*2: 
6 '  

.. -, .k .*.I. . . .*I:.. .$: 
. ... 

2,:: . . . 
.. , 

~./---\ 
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" As~ets." 
" Assets" includes immoveable as well as moveable 

properky : 

Words in the masculine gender include the feminine ; 
Gender. 
Number. and words in the singular number include the plural, and 

vice velmsd. 

Of the Ofice of Administrator General. 

4. I n  each of the Presidencies of Bengal, Madras and Bombay, there 
shall be an Administrator General. The said Administratoks 

Designation of the 
Administrators Gen- General shall be called respectively the Administrator General 
era1 in the three Pr&- 
dencies. of Bengal, the Administrator General of Madras, and the 

Administrator General of Bombay. I 

Appointment, sus- 5. such officers shall be appointed and may be suspend- 
penaidn and remova' ed or removed -by the authorities hereinafter mentioned Administrators Gen- 
eral. respectively ; that is to say :- 

The Administrator General of Bengal, by the Governor General of India 
in Council; the Administrator General of Madras, by the Government of Port 
St. George ; and the Administrator General of Bombay, by the Government 

I 

I 
IQ; of Bombay. 

# 6. Any person hereafter appointed to the office of Administrator General 

Qualification of fu- 
or officiating Administrator General of any of the said 

ture and continuance Presidencies, shall be a member of the Bar of England or 
of existing incumbents. 

Ireland, or of the Faculty of Advocates in Scotland ; but any 
person now holding such office shall continue to hold the same, subject to the 

1% provisions contained iri the other Sections of this Act. 
1%. 

~dministr*r Gen- 7.  he Administrator General shall not be deemed @ era1 not to be deem- 
ed an officer of High in that capacity to be an officer of any High Court. !% 

W Court. 
I! 
j. 8. All probates and letters of administration granted by any of the late !: 

Probates and let- Supreme Courts of Judicature to the Ecclesiastic-al Re2 
ters of administration 

ranted by supreme gistrar of such Court in virtue of his office, shall have the 
0 E e s i a s i  same- effect in all respects as to any act hereafter to be Q 
oal Registrars tLCi have . . 

same effect as if grant- done or required to be done under this Act, as if they had , 
ed to the Adminis- 
trator General. been granted to the Administrator General. 
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9, No person now holding the office of Administrator General, or herea, 

No A ~ ~ ~ l i l l i ~ t ~ r ~ t O r  
. to be appointed to such office in any of the said Presidcnci 

General to be Ecclesi- shall hold the office of ~cclesiastical Registrar ; nor, mitho 
astical Registrar. the express sanction af Government, any other office togetht 

with that of Administrator General : Provided that th 
Administrator Gen- 

eral not to hold any Administrator General of the Presidency may be appointee 
other office without 

of Govern- Official Trustee under Act NO. XVII of 1864 (to constitute ar~ 
ment. ofice of  O f i c h l  T m t e e )  : Provided also, that the Adminis; 

Proviso. trator General of Bengal may hold the office of Receiver o 
the High Court of Judicature a t  Port William. 

10. It is hereby declared to be an offence punishable in manner provid 
P 

I - 
Penalty for trading. 

by Section 168 of the Indian Penal Code, for any Admini 
irator General to trade or traffic for his own benefit, or fo 

the benefit of any other person, unless so far as shall appear to him to be exp 
I 

Exception. 
d i e ~ t  fsr ths due management of the estates which iha 
come into his charge under the provisions of t&s' Act, an 

L 
I 
t for the sole benefit of the several persons entitled to the proceeds of such es 

tabs respectively ; but this exception is not to be construed to alter the ci 
liabilities of the Administrator Generd as trustee of such estates. 

11. Unless the Governor General of India in Council, or the Government 

Security to be given 
with the sanctiofi of the Governor General of India 

by Admi~listrator Gen- Council, shall otherwise order, every Administrator Gener 
eral. hereafter to be appointed shall give security to the Secretar 
of State for India for the due execution of his office, for one 16kh of mpe 
by his own bond, and for another l6kh of rupees, or for separate sums amom 
ing together to one l6kh of rupees, by the deposit of Government securitie 
or by the joint and several bond or bonds of two or more sureties to be ap 
proved by Government, or partly by such deposit and partly by such bond ofi 
bonds : Provided that every Administrator General may, with the consent; 

Snbstitution of se- of Govern~ent, substitute either of the said two last-men- 
cnrity or sureties. tioned kinds of security for another previously given for 
snch last-mentioned lhkh or any part of it ; and every Administrator General" 

at 
may, with the consent of Government, and shall from time to time when red 
quired by Government so to do, cause fresh sureties to be substituted for any 

, , 

.'(I. 

Sr 
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I;hoge pre~iously bound, so far as the security shall relate to the due execu- 
sn of his oBce for the time then to coxne. 

12, Wo lPdministrator General shall be required by any Court to enter 
into any administration bond, or to give other security to the 

No securit nor oath 
be Teqnire$bOOult Court, on the grant of any letters of administration to him 

AdminLetratOr in virtue of his office. No Administrator General shall be General. 
required to verify, otherwise than by his signature, any 

petition presented by him under the provisions of this Act, and if the facts 
stated in any such petition are not within the Administrator General's own 
personal knowledge, the petition may be subscribed and verified by any person 
competent to make the verification. Whoever makes a statement in any such , 4 
petition ghich is false, and which he either knows or believes to be false or 
does not believe to be true, shall be deemed to have intentionally given false 
evidence in a stage of a judicial proceeding. 

13. -Whenever any person ho!@ng the o6ce of Adhis t ra tor  General 
IB 

Appointment of offl- 
oiating Administrator 
General. , 

shall obtain leave of absence, i t  shall be lawful for the Govern- 
ment to appoint somo person to oficiate Administrator 
General, and such person, while so officiating, shall be subject 

to the same conditions and be bound by the same responsibilities as the Ad- 
ministrator General by m y  law now in force or that may hereafter be ena~ted, 
and he shall be deemed to be Administrator General for the time being under 
this Act, and shall be liable to give security under Section 11 of this Act in  
like manner as if he had been appointed Administrator General, 

PART 111. 

Of the Rights, Powers and Daties. of the AdminGtrator Qelzera2. 

(a).-- Gralzts of Letters of Bclministratiou alzd Probate to ihe Admi&trator 
Gelzeral. 

9 
1%. 

1 14. So far as regards the Administrator General of any of the Presiden- 
r B As r e g ~ ~ d ~  Adminis- cies of Bengal, Madras and Bombay, the High Court of 
F trator General, High 

Court at Presidency Judicature a t  the Presidency town shall be deemed to be a f town to be deemed a Court of competent jurisdiction within the meaning of Sec- 
Court of competent 
jGrisdiction within ti on^ 187 and 190 of the Indian Succession Act,, 1865: 
meaniag of Sections 
187 and 190 of Indian wheresoever within $he Presidency the property to be com- 

A fiuccesaion ~ c t .  prised in the probate or letters of administration may be 
situate. 

15. Any 
i. a 3 
t 



15. Any letters of administration, or letters ad colligelida 'bona, wb:l 

Administrator Gen- shall hereafter be.granted by the High Court of Judicatw 
eral entitled to.letters at any Presidency town, shall be granted to the Adminis. 
of admkistration, un- 
less griinted to next-of- trator General of the Presidency, unless they shall be grant- 
kin of deceased. ed to the next-of-kin of the deceased. The Administrator 

Administrator Gen- General of the Presidency shall' be deemed to have a right 
era1 entitled in prefer- 
ence to creditor, non- tb letters of administration in preference to that of any.,, 
u~iversal legatee or 
friend. person, merely on the ground of his being a creditor, a legatee yd 
other than an universal legatee, or a friend of the deceased. :k; - 

16. I f  any person, not being a HindG, Muhaamadan or Buddhist, or a p 

When administration son exempted under the Indian Succession Act, 1865, S 
of-estates of ersons tion 332, from the operation of that Act, s h d  have di 
P o&er than Sindh,  
Muhammadans or whether within my of the said Presidencies or not, and 
Buddhists is to be by 
Adm-trator Gen- whether before or after the passing of ibis Act, and shall 
eral. have left assets exceeding at the date of the death or within 
one year thereafter the value of one khousand rupees wifnin any of the said 
Presidencies, and no person shall, within one month after his death, have appliedf 
in such Presidency for probate of a Will, or for any letters of administration 
of his estate, the Admiliistrator General of the Presidency in which such assets' 
shall %e is hereby required, within a reasonable time after he shall 
notice of the death of such person, and of his having left such assets as afore. 
said, to take such proceedings as may be necessary to obtain from the High. 
Court of Judicature at the Presidency town, letters of administration to the 
effects of such person, either generally or with a Will annexed, as the case may, 
require. Wlienever the Administrator General of the Presidency 
proceedings under this Section, it shall be sufficient if the petition required by 
Section 246 of the Indian Succession Act, 1865, shall state the time and place of 
the deceased's death to the best of the petitioner's knowledge or belief, that the 
deceased left so& property within the Presidency as hereinbefore deg-ned, and 
the amount or value of assets which are likely to come into the petitio6gr'i%ands. 

17. Whenever any person, whether a Hindb, Muhammadan or 
Upon death of any Buddhist, or not, shall have died leaving assets within. ' 

person leaving a6sets 
 thin local limits, the local limits of the ordinary original civil jurisdiction 
High Court may, of the High Court of Judicature at the Presidency town, 
application, if assets 
are in danger, direct it shall be lawful for the Court, upon the application of 
Administrator Gen- 
eral to apply for ad- any person interested in such assets, or in the due adminis-! 

- mjnistration. tration thereof, either as a creditor, legatee, next-of-kin or 
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Lerwise, or upon the application of a friend of any minor who may be so in- 
rested, or upon the application of the Administrator General, if tho applicant 

,la11 satisfy the Court that danger is to be apprehended of the misappropriation, 
~eterioration o; waste of such assets unless letters of administration of the 
:ffects of such person are granted, to make an order, upon such terms as to 
indemnifying the Administrator General against costs and other expenses as 
to the Court shall seem fit, 'directing the Administrator General to apply for . 

4 letters of administration of the effects of such person. Provided that, in the 
Administration to case of an application being made under this Section for 

effects of decensed 
HindGs, Nuhamma- letters of administration to the effects of a deceased Hind6, 
dons or Ruddhists, not ~uhammbdan or Buddhist, or person exempted as aforesaid, 
to  be granted under 
this Section, unless re- the Court may refuse to grant letters of administration to any 
quired to the 
assets. person,'if it be satisfied that such grant is unnecessary for 

the protection of the assets, and in such case the said Court 
costs ofunnecessary shall make such order as to the costs of the application as it 

application. shall think just. 

18, Whenever any person, whether a Hindb, Muhammadan or Buddhist, 

Upon death of any 
person leaving assets 
within local limits, 
High Court may, 
if property B in 
danqer, enjoin Ad- 
mirustrator General 
to collect and hold 

or not, shall have died, whether before or after the passing of 
this Act, leaving assets within the local limits of the ordinary 
original civil jurisdiction of any of the said High Courts, 
and such Court shall be satisfied that danger is to be appre. 
hended of the misappropriation, deterioration or waste of 

the same until right such property, before it can be ascertained who may be 
of succession or ad- 
ministration is sscer- legally entitled to the succession to such property, or whether 
tained. the Administrator General is entitled to letters of adminis- 
tration to such deceased person, it shall be lawful for the Court to authorize 
and enjoin the Administrator General to collect and take possession of such 
property, and to hold or deposit or invest the same according to the orders and 
directions of the Court, and in default of any such orders Qr directions, according 
to the provisions of this Act so far as the same are applicable to such property ; 

and the Administrator General shall be entitled to a corn. 
$ Rate of commission 
z pujable in such case. mission of one per celztz~m upon the amount of all moveable' 
j assets collected or received by him in pursuance of such 

order, and also to reimburse himself for all made by him in respect of 
the assets which a private administrator of such assets might lawfully have 

, made; and in case lette~s of administration of any such property shall be after- 
wards 
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wards granted to the Administrator General, the said commission of one J 

centurn shall be deemed a part payment of the commission payable to tl. 
Administrator General under the letters of administration. Any order of Cour 
made under the provisions of this Section, shall entitle the Administrate 
General to collect and to take possession of such property, and, if necessary, 
maintain a ~ u i t  for the recovery thereof. 

19. If in the course of to obtain' letters of administrati 

Probate to be grwt- ' under $he provisions of Section 16 or Section 1 7  of this A 
ed to executor u l ) ~ e a r -  any executor appointed by a Will of the dekeased shall 
iqg in .the course of 
proceedings taken by pear according t o  the practice of the Court and prove 

*,A dnirlistrator G'cn- 
qra~,  to adminis- Will and accept the office of executor, or if any p 
tration. appear according to such practice and make out his claim 
letters of administration as next-of-kin of the deceased, and shall give ku 
semrity os shall be required of h , b y  la,w or by the practice of the 
tlie Court shall grant probate of the Will or letters of administrati& acco 

costs . of proceed: ingly, and . ,. shall . award to the Administrator ~ e n e r a l  
inare taxen by the Ad- costs' i f  the proceedings SO taken by him, tp be paid 
hinistratot General 
to be paid out of the of the estate ' as part of the testamentary or 'intes 
estate.. expenses thereof. 

20, If .no person shall appear according to the practice of the Cou 

. ~f no executor. or and entitle himself to probate of a Will, or to a grant 
next-of-kin appear. or. letters of 'administration as next-of-kin of the decease 

necessary secU4 
~ I Q ,  1&krS of odrnin- the person who shall entitle himself to a grant of admin 
ititration to be grant- 
e,d to Administrator tration shall neglect to give such security as shall be re 
General. of him by law or according to the practice of the 
hie . . court shall grant letters of administration to the ~drninistrator Ge 

21. . The Administrator General shall, when duly abthorized oi. req 

' Administrator Gem BO to do by the Military Secretary to Government, se 
oralin certain cases: and distribute the assets of the estate and effects of 
t o  secure and disrri- 
but. the estate and officer, soldier, or other person subject to qny k r  
effects of soldiers. War, in all cases in which such estate and effects do 
exceed on the whole five hundred rupees, charging the estate nvith 
kission of three per centwm only. It shall not be necessary for the ~ d m i  

trator General to take out letters of administration in aa 
.Proviso. 

- referred to i n  this Section : but he shall have the s 
# '  

' ;  
' S L  

5 '  .. , ,. 
1 . \ .. 

* $... . . 

..;a : : .  . 
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, 
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ch regard to all'such assets as he would have had if he bad taken out such 
hers. 

Administrator Gen- .- 
ial not precluded 22. Nothing in this Act is intended to preclude the 
ram a PI ing for let- Administrator General from applying to the Court for letters 
ers oP adTmiaistration 

any case within one of administration in any case, within the period of one t 

donth after death of 
leceaaed. month from the death of the deceased. 

23. If any letters of administration which shall be granted to the Ad- 

After revocation. let- ministrator General under the provisions of this Act, shall 
be revoked or recalled, the same shall, so far as regards the granted to Adminie- 

trator General to be Administrator General and all persons acting under his au- 
deemed as to him to 
have been v@dable thority in pursuance thereof, be deemed to have been only 
only. voidable; except as to any act done by any such Administra- , 

Exception. tor General or other person as aforesaid, after notice of a 
Will or of any other fact which would render such letters of administration 

: n 2  LL I. - - -- r ruvlued Itllab nu ~ ~ t i c ~  of a Will or of m y  other fa& 
proviso. which would render any such letters of administration void, 

shall affect the Administrator General or any person acting under his autho- 
rity in pursuance of such letters of administration, unless, within the period, + _ % 

of one month from the time of giving such notice, proceedings be commen~ed . 

to prove the Will, or to cause the letters of administration to be revoked, nor 
unless such proceedings be prosecuted without unreasonable delay. 

L 

24. If any letters of administration which shall be granted under this 

- What ~aymentsmade Act shall be revoked upon the production and proof of a 
or acb done by Ad- Will, all payments made or acts done by or under the autho- 
miniatrator General 
prior to revocation of rity of the Administrator General in pursuance of such letters 
administration upon 

of a will, of administration prior to the revocation thereof, which 
be deemed w ~ u l d  have been valid under any ietters of administration * 

lawfully granted to him with such Will annexed, shall be deemed valid not- 
c 

withstanding such revocation. 

f , 25. If an executor or next-of-kin of the deceased, who shall not have -" " 

f 
r In what cases Court 

been personally served with a citation or had notice thereof 
may recall Adminis- in time to appear in pursuance thereof, shall establish to 
trator General's ad- 
ministration and pant the satisfaction of the Court a claihl to probate of a Will or 
probate# &c.l execu- to letters of administration in preference to the Adminis- tar or next-of-kin. 

1 .  trator General, any letters of administration which shall be 

L granted ' 
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1 granted bjr virtue of this Act to the Administrator G&@al may be recall 
and sevoked, and probate may be granted to such executor, or letters 
ad&nistration granted to such other person as aforemid : Provided that I 

filessawill is prov. letters of administration which shall be granted to the Admh 
to istrator General shall be revoked or recallid for the tau; voke such administra- 

tbnmustbernadewith- aforesaid, except in cases in which a Will or codicil of th, in six months andwith- 
out needless delay. deceased shall be proved in the Presidency, unless t@$ 

ru 
*application for that purpose shall be made within six months after the +pan 
the Administrator General, and the Court shall be satisfied thqt there has b 
-no unreasonable delay in making the application, or in transmitting the au 
rity under which the application shall be made. 

i4. 4 .  

26. If any letters of administration which shall be granted to the A 
ministrator General in pursuance of this Act shall be r 

' Cost8 of obtaining 
administration, corn- volted, the Court may order the costs of obtaining s 

letters of administration, and the whole or ady part of 
b Court to be paid to commissioa w-hich would otherwise have been payable un 
tge~dministrator  en- 
,era1 aut of the as- this Act, together with the costs of the Administrator 
sets. era1 in any proceedings taken to obtain such revocation 
be paid ta or retained by the Administrator General out of any assets. 
,longing to the estate. Provided that, in any such case, when the deceased 
left a Will appointing an executor, and probate of the Will has been granted 
any Court in the Presidency to such executor within three months after 
death, or when the widtow or next-of-kin has, within one month if .rmi 
within the Presidency, or within three month8 if resident' beyond the 
dency, obtained from any such Court letters of administration to the es,tak 
effects ofthe deceased, then and in either of such cases the Administpa, 
General shall (without prejudice to the provisions contained in Sections 17 
18 of this Act) not be entitled to receive or retain any commissioa out of 
assets belonging to such estate and situate within the jurisdiction of the 00 
by which probate or administration shall have been granted aa last aforesaid. 

27. Whenever the Administrator General shall declare a dividend am0 

Exolusion of credit- such creditors of the deceased as have proved their d 
,or8 who have not prov- and shall notify the payment of such dividend by adver 
ed, from assets with 
which a dividend is ment in the official Gazette, no Creditor of the deceased 
made. shall not previously to sucb declaration and advertiseme 

*, 
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have proved his debt, shall be entitled to participate as such in the assets 
wherewith such dividend shall be made. Any payment or delivery of assets 

af te r  one year fro,-. to any legate0 or to any person entitled in distribution, mhich 
'Vant administra- shall be made by an Administrator General after the tion, distribution of as- 

sets by Administrator expiration -of one year from the grant of the letters of 

against all creditors and other claimants ,against the estate, of whose debts oy 
., claims he shall not have had notice before making such payment or delivery : 

personreoeiringpay- Provided that nothing herein contained shall exempt the 
merits liable to person to whom such payment or delivery shall be made, 
from any liabgity to refund to which he would otherwise be liable : And pro- 
vided also, that no notice of any debt or claim shall affect the Administrator 

mat to be of General, unless proceedings to enforce the debt or claim be 
debt or claim. commenced within one month after the giving of such 
notice, and be prosecuted without unreasonable delay. 

28. All letters of administration mhich shall be granted to any Ad-. 

Letters of adminis- ministrator General in virtue of his office shall lie granted o 
tration to be granted to him by his name of office, and all letters of administratioq 

trator General officially, or which shall be granted to any Ad- 
ministrator General in virtue of his office, shall authorize 
the Administrator General for the time being of the same - 

Presidency to act as administrator of the estate to which such letters of adminis- 
tration shall relate. 

29. Every probate which shall be granted to any Administrator General 
of a Will wherein he shall be named as executor by virtue of 

Grant of probate to 
administrator General his office, shall be granted to him by his name of office, and 
named as executor by 
virtue of his ofice. shall authorize the Administrator General for the time being 

of the same Presidency to act as executor of the estate to 
such probate shall relate. 

30. It shdl be lawful for any private executor or administrator, with the 
previous consent of the Administrator General of the Presi- 

under his hand, bearing a stamp of ten rupees and uotified 



ACT No. XXIV , OF 186T. . , 

office ; -and thereupon the transferor shall be exempt from all liability as such 
executor or admiriistrator, as the case may be, for any act or omissibii in respect' . 

of the said property after the date of the said transfer ; and the .Administrator 
General for the time being shall have the rights and be subject to the liabilities 
which he would have had, and to which j e  would have been subject, if the pro- 
bate or l e ~ e r s  of administration, as the case ma.y be, had been granted tp him by 
his name of office at the date aforesaid. Nothing herein contained shall be, 
takm to exempt a.ny such transferor from liability for acts and omissions in 
respect of the said property prior to the transfer. 

shall be transferred to and vested in his successor in office. 

32. All suits or other proceedings which shall be commenced by or 
~dministrator  Gen- against any Administrator General in his representative 

era1 to sue and be 
~ n e d  inhis represents- character, may i e  brought by or against him by his name of 

office, and no suit or other proceedings already commenced 

nation or removal had occurred: Provided that nothing 
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33. If any suib shall be brought by a creditor against any Administrator 
General in his representative character, the plaint8 shall 

Creditors' suits 
against Administrator be Liable to pay the costs of the suit and shall not be entitled 

', General. to have the decree (if any) in such suit enforced, unless upon 
proof by affidavit or otherwise that not less than one calendar month previous 
to the institution of the suit he had applied in writing to the Administrator 
General, stating the amount and othg particulars of the claim, and supporting 
the same by such evidence as, under the circumstances of the case, .the Admin- 

, istrator General was reasonably entitled to require, and that the ~ d m i n L  
trator General had refused or neglected to register the claim according to the 
practice of his office. If in any such suit judgment is pronounced in favour 
of the plaintiff, he shall, nevertheless, be only entitled to payment out of the 
assets of the deceased pari passw with the other creditors. 

(c) .- G10a;lzt of Certijicates by the Admhistrator Gefieral. 

34. Whenevei any person, not being a Hindb, Muhammadan or Bud- 

In what case Ad- 
dhis t, or exempted under the Indian Succession Act, 1865, 

ministrator General Section 332, from' the operation of that Act, shall have died, 
may grant certificate. whether within any of the said Presidencies or not, whether 
before or after the passing of this Act, and whether testate or intestate, and 
shall have left moveable assets within any of the said Presidencies, and the 
.Administrator General of such Presidency shall be satisfied that such assets do 
not exceed in the whole one thousand rupees in value, he may, after the lapse 
of one month from the death if he shall think fit, or before the lapse of the 
said month if he shall be rkquested so to do by writing under the hand of the 
executor or the widow or other person entitled to administer the effects of the 
deceased, grant to any person claiming otherwise than as a creditor to be en- 
titled to a share of such effects, certificates under his hand entitling the claim- ' 

ant to receive the sums, or securities for money therein severally mentioned, 
belonging to the effects of the deceased, to the value of any sum not exceeding 

k 

N o  certificate to be 
in the whole one thousand rupees: Provided that no 

f prauted where pro- certificate shall be granted under this Section where pro- [ bate or administration 
taken out, or in re- bate of- the deceased's Will or letters of administration of 

I spect of money in Gov- 
ernment Savings' his effects has or have been granted, or in respect of 
Bank. any sum of money deposited in a Government Savings' 



otherwise than as a. creditor to belentit&d to a share of the 

to creditors. 
a certificate from the Administrator Geileral under the same 

Section, or letters of administration to the estate and effects- of the  deceased, 
the Adminishator General may administer the estate mi61lout letters of adminis- 
tration, in the same manner as if such letkrs of Bdmini~t~ation bad been granted 
to him; and if he shall neglect or refuse,to take upon himself the adminis- 

certificate shall have the same effect as a certificate granted under the provi- 
sions of the same Section, and shall be subject to all the provisions of 
this Act which are applicable to such certificate : Provided that the 

if he think fitj 'regnire the 'ereditbr to give rsasonable 

certificate, unless he shall be satisfied of the title of the 
ral not bound to grant claimant and of the value of the effects of the deceased, 
certificate'unless satis- 

full discharge for payment or delivery to him of the money 
or security for mdney therein mentioned, to the person paying or delivering 

... 
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paid or discharged by him in due ctourse of administration. And any orr?rlit.or 

Right of creditor 
omlaimant against the estate of the dcccasc,d shall be at 

against assets in hands liberty to recover his debt or claim out of the assets received 
' of certificate-holder. 

by such person and ~emaining in his hands unsdminiaterod, 
in thc same manner mid to the same extent as if .such person had obtained 
letters of stdministl~ation to the estate of tho dcccascd. 

38. The Administrator Gene9al shall not be bound to take out letters 
of administration to the estate of any deceased person on 

Administrator Gen- 
eral not bound t~ take account of the effects in respect of which he shall grant 
out administration on 
account of effects in any such certificate, but he may do so if he shall discover . 
respect of which he any fraud or misrepresentation made to him, or that the 
has granted certificate. 

value of the estate exceeded one thousand rupees. 

39. Por every suoh certificate the Administrator General shall be entitled 
to charge a fee calculated after the rate of three rupees in 

Fee for certificate. 
the hundred on the amount mentioned in the certificate. 

(d).-Expenses of the A h h i s t r a t o r  General's Establishmemt. 

40. The Administrator General shall defray all the expenses of the 
Administrator Gen- establishment necessary for his office, and all other charges 

era1 to defray expenses 
of establi~hment, and to which the said office shall be subject, except those for 
all other oharges not 
expressly provided for. whicll express provision is made by this Act. 

(e).-Accounts mcl Schedales. 
41. The Administrator General of each of the said Presidencies shall 

enter into books to be kept by him for that purpose, se- 
Administrator Gen- 

eral to keep a separ- parate and distinct accounts of each estate, and of all such 
ate account for each 
estate, to be open to sums of money, bonds and otlier securities for money, goods, 

i ins ectiOn On payment effects and things as9shall come to his hands, or to the hands 
of fee. 

of any person employed by him or in trust for him under 
this Act ; and likewise of all payments made by him on account of such estate, 
and of all debts due by or to the same, specifying the dates of such receipts 
and payments respectively. Such books shall be kept ill thc Administrator 
General's office, and shall be open for the inspection of d l  such persons, practi- 
tioners in the said Courts and others, as may have occasion to inspect the same, 

C 

at office hours, paying only such reasonal~le fee as llatli been or shall be from 
I t ide  to time fixed by tlze Government and published in the official Gazette of 
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'GBn. twice in every year, that is to say, on or before the k s t  
era1 to furnish half- day of April, and,on or before the first day of October, or on 

I yearly schedules. 
such other days asthe ~overnment shall, by any rules or 

' 

orders to be published as aforesaid, direct, exhibit and delivet, : i n  the High 
Court at  Calcutta, Madras or Bo'mbay, as the case may be, a true schedule 

bonds or other securities received on account of each of the said estates during 
the same period-;. and also a true schedule of all administrations whereof the 
final balances shall have been paid over to the persons entitled to the same, 
during the same period, specifying the amount of such balances and the 

record in such High Court, and shall, within fourteen days 
afterwards, be published in the official Gazette of the Presidency by the 
said -Administrator General; and copies thereof in triplicate shall be delivered. 
by such ~dministrator General to the Government, and shall be sent by such 
Government to the Secretary of State for India, in ord'er that such -Secretary 
may, if he think fit so to do, order the same to be deposited a t the  India Office 
for public inspection, and may cause notices to be published in the London 

the~e,or  may make such other orders respecting the same as ,he may think fit. 

ine the accounts of the Administrator General at the times 
Government to ap. of the delivery of the said schedules, and also .at any other 

time when the Government shall think fit. 
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b3 kept by the,Administrator benep&lali -h%ve be& duly ad-3ew1ar1y kept, and 
. whether the assets and *securities h a d  been duly kept a~ld  and de- 

% p%si$e$ in the -&Anne; p~escribed by this Aet, or which shall be pesqribed by 
any s$o'h sales axid orders to be made as Afo'asa@. 'i; 

'$ < E ,  ( 

-\ < 

"ke;' - .  '$v&!y.auditor shall have power t p  summon as well the AdmidFtrato2 
&, - .G&qeral as any ot&er. person ,<whose presence he mag $hj& ,&n$ks& , ' t o  hspb -%.. 

w e  to S O  i t -  necessary, to attend him from-time to time ; &nd to examine 
Q nOIes aha- to c d  for 

books, &c. the' AdministSdtor General or pther person if he shall think 
fit, on oath or solemn affirmation to be by him administer- 

d; and to call for all books, papers, vouchers and documents, which shall ap- 
pear to him to be necessary for the purposes of the said reference. I f  t+ 
ddmini$t$ator Gehera&or otkm person when summoneQ shall refuse, or, without 
@ason$ble "oausg hegl"tct to &tend or to produce any book, paper, voficher or 
aboament - +, , A  so req'uir6& '@8hd11 attend and refuse to he sworn or make a so&& 

when GY 1&kn afficmakidn may be substituted for an oath, or 
' 

tt be examined, the auditors shall certify such neglect or re. 
&*4riting to the High Court at the Presidency town ; and mery, - _. nyr- 

:J?e~&t~,&r ?on-at- son so refusing or neglecting shall thereupon be punishable 
t6n'dance. ih like manhe* ae if such refusal or neglect had been in 

oo&&${*of j j  I the kaid'~8eh 'Court. 
I 

46,' Thk obits dnd expenses of preparing and publishing the said scheddes 
and copies thereof, and of every such reference and examina- 

costs of preparing 
aohedoles, BO., how to tion as aforesaid, shall be defrayed by all the estates to which 
beapaid. such schedules -or accounts shall relate. Such 'costs and 

agd dĥ i:' portiod thereof to be contributed by each of the said estates, 
sE&ll b6 ascertained and settled by the iuclitors, subject to the approval pf the 
Qb+e~nment, and shall be paid out of the said estates accordingly by the Ad- 
.>..,,? , . biinlsts'ator -G eaerai. • 

t - , ,  
_ I '  t 

. ', 37. If up?? aPi  sugh reference and examinatibd the auditors shall see 
reasdn 'td believe <ll&t the said s ~ k t e ~ l e s  do o cont&in a 

I .  

aoStois to tiue'i6d corfect aodount of the hdttei;s therein contained e c  , or 
.hpeplally t o -  Gokern- 
merit if accougts appear 

wili& o&bt to 'be thorein ooritained, or that t h e  'asset$ ;have 
not Soorrect. 

, ,  . nol beon duly licpt'~ncl~iii\.csled hr deposited in ihc' 'manner 
, 

dirc&.cd by hl l i  Act, or'%hich shall be directed by any spkb 

,de3 orderJ as or t1lr.t tho hd~ninistrstor G ~ L L C ; ~ ~  kas fililodto . 
(. ! CODIPIY 

: a a 5 
? 

P 
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of this~bot, s h d  bb entitled to reckive a commission at the fof l~whg rates 
respectively, &a. :- 

8 

The Administrator General of Benga;l at the rate of three per cerutwm# 
and the ~kministrators General of Madras and Bombay respectively at the 
rate of fivep&cerutm, upon the amount or value of the assets which they shall 
respectively collect and distribute in due course of administration. 

51, The last preceding Section shall not apply to cases in which the 
Section 50 not to property of an officer or soldier dying on service shall come 

apply to propetty of 
officers and eoldier8 to the hands of the Administrator General of any of the said 
dyingon & ~ i c e ,  w h i  P 

come to of residencies, under the ninth or the twelfth Section of the 
Mmhktratixaeneral. Statute called " TheEegimental Debts' Act, 1863 ;" and such 
Administrator General shall not be entitled to take. and ii shall not be lawful 
f& & t~ take, a percentage on any such p~operty exceeding three per ten- - 

tm on the gross amount coming to his hands after the pass- 
Adtninidtrator Gen- ing of the Administrator General's Act, 1865, i f  preferential 

era1 entitled to a oom- 
bission of  OBI^ three charges as definedby the fourth Section of the said Statute 
per cent. on grope 
amount of such pro. have been previously paid, or on the gross amount re- - 
perty. maining in his hands after payment by him of such charges, 

as the case may be. 

52. The Administrator General shall be entitled to reimburse himself 
1 

for any payments made by him in respect of any estate in 
, What expenses, &c., 
wmmimionietocover. his charge, which a private administrator of such estate . . 

migkt have lawfully made ; but save as aforesaid, the com- 
,&siibn 30 which the Administrator General of each of the said three ~ r e s i -  
'dencies shall be entitled is intended to cover, not merely the expepse and 
Rouble of collecting .the assets, but also his trouble and responsibility in dis- 
tributing them i due course of administration. It is therefore enacted that 

, . 

; - . -  -,one~hakf of such commission shall be payable to and retained 
How payable. 

by such. Administ~alor General upon the colle~tioh of the 
assets, and the other half thereof shall be payable to the Administrator General 

I 
who shall distribute any assets i n  the dae course of administration, and 
may be retained by him upon such distribution. The amount of the commis- 
v .  

Commission retained 
' sion lawfully retained by an Adminiseator ~ e n e r a l u ~ o n  

, PO be deemed a dist& the distribution of. assets, shall be ,deemed 
j&im . . in the due . course. 'of. administration w 

of this Act. '.. . .i' 

. , 
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i! 7 :63,' The ~ . ~ % ~ ~ & ~ r  deieral of Indial in Co~znciil ~ & m a f f  frolli time 'to t M e  p . 
Commission of the order the rate of commission hereinbefore- authorized to be: 

1 Adrnkiatntor Gener- received by the Administrator General of Bangal to be raised , 
i ,a1 of Bengal may be 

saieed and again re- to any rate not exceeding five pep c c n t m  upon the amount or 
duoed. valuaof the assets, which he shaUcoUect and distribute in h e .  
course of administration 'and again to be reduced. Tlie a-overnmen%s of the Presii 

 omm mission of the dencies of Port, St. George and Bombay respectively may; 
Administrators Gener- with the sanction of the Governor Generail of ' India in 
a1 of Madras and' Born.' . , 
bay may be reduced Coltmcil, from time to time order the aforesaid rate of *corn-' 
and again raised. mission hereby authorized to be received by the Administra- 
tore General of Nadras and Bombay respectively to be reduced and a.gain to bt? 

' :. 
raised : .Provided that the commission so .to be, reccived shall . 
n.ot  at any time excecd five per centurn of the assets 'collect- , 

d, and &at no person now holding the office of Admini~trator Generdof 
Bengal, Madras or Bombay shall, by any such order, be deprived of the right .. . to , 
receive and retain, for his own 'use, a commission at the rate of three pep cerb- 
fm in respect of. all assets collected and actually administered by him. 

. , 

54. No person other than the Adm,inistrator General acting officidlj 
shall receive or retain any commission or agency charges for- 

g done as executor or administrator under any groY ' 

orletters of administration, or letters ad c o l l i j d a  
a, which have been. granted by the Supreme C0ui.t or 

~ i ~ h  Oourt of Judicature at Fort William in ' ~ e n ~ a l  since -. 

the passing of Act No.. V I I  of 1849 ( for  the cxeohtmest g'w ~ d m M t r a t o r .  
Omera2 in BengaZ), or by either of the Supreme or High Courts of ~ u d i c & ~  
at Madras and Bombay since the passing of Act No. IIcof 1850 (to amend cvnd 
extend to Madrw m d  Bombay Act No. VII of 1849), or which have been or .shall, 
be granted by any Court of competent jurisdiction within the meaning of Set- 
tions 18'7 and 190 of the Indian Successi6n AoL,1866 : b u t  this enactment ahall 

Bequest in favour of prevent any executor or other person from having the . : 
executors not affected- benefit of any legacy bequeathed to him in his charmter 

r, or by way of commission op other*e, 

PART VI. -. . 

Hiscellmeozts. 
. 55. The Government shall have power from time to time to make and 

r. any gencrd rilles and orders .consiste~~ with the pro. 
.%ions of, this Act, for the safe custody of the assets and se- 

curities 

.: 
2 ;  ;;: 4. 

., . . . a .  !i<. 
';~ +. i. 
:. :.. .W- 

( , . . . . . i  , +! . :* 

.. . 
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aurities 'which shall' come to:the hands or  possession of the Administrator 
General, and for the remittance to the India Office of all 

' For custody of 3s. 
P 

sets. . sums of money which shall be payable or belong to 
For remittance of 

money. persons resident in Europe, or in other cases where 
such remittances shall be required, and generally for the 

guidance and government of the Administrator General in the discharge of his 

For @dance of duties ; and may by such rules and orders amongst other 
AdministratorGenerd. things direct what books, accounts and statements, in acldi- 
tion to those mentioned in this Act, shall be kept by the Administrator General, 
and in what form the same shall be kept, and what entries the same shall con- 
tain, and where the same shall be kept, and where and how the assets and 
securitieSbelonging to the estates to be administered by such Administrator 

I ' 

jl General shall be kept and invested or deposited pending the administration 

, thereof, and how and at what rate or rates of exchange any remittances thereof 
\ shall be made. Unless any such rules shall be made and 

Proviso as to rules 
now in force. published, the rules now in force in each of the said Presi- 

dencies, so far as the same are not inconsistent with this 
Act, shall be of the same force and effect as if the same had been made and 
published under this Act. 

56. Such orders shall be published in the Gazette ' pf Iadia, the Fort St. 
George Gazette, or the Bombay Government Gazette, as the Publication of or- 

ders, &o. case may be, and it shall be the duty of the several Admin- 
istrators General to obey and f d f l  the same, and the same shall be a full . &+* ,.. ...'+ 

,..* 
authority and indemnity for all persons acting- in pursuance thereof. . . . . 

. . . .  < . , 
..:<* - .. ,.> 

Ordera of the Court 57. Any order which shall be made under this Act 
eameeffect3and by any Court shall have the same-effect and be executed 

to be executed in same 
mnner, a decree. in the same manner as a decree. 

58. Whoever, having been sworn or having taken a solemn affirmati-on 

Penalty for false,evi- under this Act, shall upon any examination authorized by 
this Act, make a statement which is false, md which dence. 

. < 

he either knows or believes to be false or does not believe. to be true, . .. 
. , .  . . 

I shall be deemed to have intentionally given false evidence in a stage of . . . ..:. , .  
3 .  

.a judicial proceeding. . .. 

- ..: g 911, ; . ' .  . 
.. . 

: 

. . 

. . 
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59. -All assets in the o&cial charge of the Administritor General of any 
-of the said Presidencies, and which now appear or sha.11 here- 

Asseta unclairnedfor after appear from the official books and accounts of the Ec, 
sfLCen years to be 
t,,lsferred to aovern. clesias~cal Registrar and of the Administrator General of 
rnenL. any of those Presidencies, or from the ooftiial books and ac- 
daunts of any of those officers, to have been in official custody for a period of 
a teen  years or upwards without any claim thereto having been made and 
allowed, shall be transferred and paid to the Controller General of Accoullts 
or to the Accountant General to the Government of Port St. George or Bombay, 
as the case may be, and be carried to the account and credit of the Government 
of India for the general purposes of Government ; and the receipt of the said Con- 

- troller General or Accountant Genekal, as the case may be, shall be a full indem- 
nity and discharge to the said Administrator General for any such transfer or pay- 

ment : Provided that this Act shall not authorize the transfer 
Proviso. or payment of any such proceeds as aforesaid, pending any 

'7 

suit already instituted or which shall be hereafter instituted in respect thereof, 

60. 1f any claim shall be hereafter made to any part of the securities, 
monies or proceeds which shall be carried to the account or 

adoae O f  proceeding credit of the Government of India under the provisions of - by claimant to recover 

I.* 

~rincipal money 80 this Act, and if such claim shall be established to the.satis- 
transferred. E .. faction of tkie Controller General or the Accountant General 

L:. * : c 8; . , ' to tbe Government of Fort St. George or Bombay, as the case may be,- the 

yi Gsvemment of India shall pay to the claimant the  amount of the principal so 
carried to the credit and account of the said Government of India, or so much 

ii:. w 
F?>.. 

thereof as shall appear to be due to the. claimant. If the claim, shall not be 
&;!. ~.nt,~hlisht!d to the satisfaction of the said Controller General or Ac,c,o~~nf;~.mt. 

.. 

as t 
the 

.ay be, the 
v town ap 

claim 
:ahst 

!ant 
the 

- -- 

!ition to 
ste for I ., P?.; " - - - a  --- 

&$<.';: . , 

+q,2 after taking evidenceeither orally or on affidavit in a ,  summary way as the 
&>?<:. m:> 

x.., 

... ,.: . 
said Court shall think fit, the said Court shill make such order on the petition 

-. . 
$2~. %::.. . for the,payment of such portion of the said principal sum as justice shall 

. . ., . 
,. . require, and such order shall be bindfng on all parties to the suit. 
&.:. : 
&:; ,. :s-*, 
<...,:. . ,,:. .. 61. menever any person, other than a ITilzdfi, Muhammadan or 
%&-;. 

$j>$,j .; 
s*;,-. District judge in Buddhistor a person exempted under the Indian Succession 

certain ct!scs to take 
F;' ' 

charge of property of Act, 1865, Section 332, from the , operation of that Act, 
&::: de~'sed~pe"O1's~ and shasll die leaving assets within the limits of the jurisdiction 

$3;: , 
to report to Adminis- 

gg+< trator General. 
.. 

of a District Judge, it shall be the duty .of the District Judge 
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to report the circumstance without delay to the Administrator General 
of the P~esidency, retaining the property under his charge, or appointing 
an officer under tpe provisions of the Indian Succession Act, 1865, Section 

I 
I 

239, to take and keep possession of the same until the Administrator General I 

shall have obtained letters of administratioa, or until some other person shdl  
have obtained' such letters or a certificate from the Administrator General 
under the provisions of this Act, when the property shall be delivered over to 
the person obtaining such letters of administration or certificate, or, in the event 
of a Will being discovered, to the person who may obtain probate of the Will. 

I 62. Nothing in this Act is intended to require the Administrator General - 
A C ~  not to ryquire to take proceedings to obtain letters of administration to the 

administration oP es- 
tates df soldiers, un- estate or effects of any officer or soldier or other person 
less Admjnistrator 
Gerlerd bIy subject to any Articles of War, unless when the Adminis- 

I Committee Military secretary of Adiust- Or 
trator General shall be duly authorized or required so to do 

arv to Government. or bv a Committee I ment. " by the Military Secret u 

I of Adjustment or other officers or persons acting under any law for the time 
being in force relating to the payme~t of regimental debts ; nor'.is anything in 
this Act contained intended to interfere with or alter the provisions of any 
Act of Parliament for regulating the payment of regimental . . debts, ~ n d  the . .. . . . . ....~ ., . . :,. . 

" a; 
distribution of the effects of officers and soldiers dying in the service of Her \ 5.:..> ?<.> 

;*F.. 
. ..$p<@, Majestyin'India, or of any Articles of War. ' . . :<._ .lfi2?+gi 

.y&~$7..~c.. 
. . .>:r .: 

, .; <' 
/z." ...R?" 

63. Nothing contained in the Indian Succession Act, 1665, or the Indian ,,:,: !.:++' ,,;sj; 
?% r 

Indian Succe~sion Companies' Act, 1866, shall be talcen to supersede or affect 
Act and Indian Com- 
paniesndctnot to the rights, duties and privileges of the Administrators 

General and officiating Administrators General sf Bengal, 
Nadras and Bombay respectively. 

64, It .shall Ije lavful for the Governor General of India in Council tg 

Power to avvoint a appoint a Deputy Administrator General for all or any of the 
Deputy *dmiL;strator territories which are or shall for the time being be respectively 

1 General for the North- 
Western Provinces under the governments of the said Lieutenant Governors of 
and the PanjBb, Oudh 
and the Central Pow- the North-Western Provinces and the Yanjhb, and under the 
inces. administrations of the Chief Commissioners of Ouclh and the 
Central Provinces ; and the provisions contained in this Act as to the Adminis- 

, trator Gener~l  of Bengal, shall apply to any Deputy Administrator General so 
• appointed, 
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appointed, save that in such case this Act shall be constried in the North- ' 

western Provinces, Oudh and the Central Provinces as if the High. Court of 
Judicature for the North-Western Provinces of the Presidency of Fort William 

S C H E D U L E .  

NUMBER OF ACT. TITLE OF ACT. EXTENT OF REPEAL. 

V I I I  of 1855 ... ... An Act to amend the law relating to the The whole Act. 
office and duties of Administrator General. 

XXVI of 1855 ... ... An Act to facilitate the payment of small Section 4. 
deposits in Government Savings' Banks to 
the representatives of the deceased deposit- 
ors. 

XXVI of 1860 .,, ' , . . An Act to amend ~ c t ' ~ 1 1 1  of 1855 (relhting The whole Act. 
to the office and duties of Administrator 

, General). 

I V  of 1865 . . . An Act to exempt the estates of deceased offi- The whole Act. 

X uf 18G5 ... . , , Tha Indian 81icce~~ioil Act, lBG5 . . , .,. Ig~cl iou 830. 

XXV of 1866 . ,, ,. An Act to transfer to the Government of So much of the Act 
India certain securities and monies deposit- as relates to the Ad- 
ed in the High Courts of Judicature at  Fort ministrator General 
William, Madras and Bombay, and in the of Bengal. 
supreme Court of the Straits' Settlement, 
apd the prooeeds of certain estates in the 
~ h a r g e  of the Administrator General of I 
Bengal. 


